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the 1an 1oosers quota by the Administration. The Hon Jble

e .. X . i

.
- i

* 3 "
et B

an ocgasion to deliver judgment in O.A.No,765 of 1988 jon. ; 18-7-1990

Car o




of.the 'ble Tribtmel‘that it :I.s always open for the

adhere tb the sane, the Rallway. Adminiatration has not e}ea‘e

B ey -|y B L R Rl & Bt

-t 1

Tribunal in O.A.No.?GS/aaawas pleased to pass the folloW.tng i'

,.»'f Th et ;v"‘w A oo 2 rarend ;-m, ,':" et ALl B T “.*-
r ’
ordersa ) . ! L i T
el - ; e e e -
"At the same, time we are however not unmindful of the |
Pome o “3 10y -":'_ ‘ "-:‘ H A \.;. i “.1‘ i 4.‘ ;‘ .,l'r -l‘; | ‘*r.-_,, J@"qh;",
, " u
c nseqlnnces. We ‘ag*r.‘ee wj.j:hu_the responde_ntgs that '‘the o
wf, o ; i Ve ‘ﬂ'r‘ .. & _,’v‘-,. Vil P 8 5 F}‘r ‘. ;bl’( . ,'«er I"ﬂr»ﬁ

stion cannot heg}aept Open ‘for all time to eome In h:

s.-..-t ety v ket --"*{“‘m R R CEATR -"«sﬂ-’
{

L ‘.‘”“
course of the heanng the respondents apprehended :
©re e 0 X PR P SCERGA S B SE  VO T v s
that 1f,the_app11cahts succeed in this case .the; mag

b éig*g" -

- b i . PR R PR L R PR 5
By e TRt ?.‘.-‘ R AR S AR R T A A A E
&

have to Jeep the gate open, indefinitely, They 2
e
"afraid that .even persons who' are infants at szLEnt;‘ |£

11!1-.,‘,!.“ 3 "1-5 j—* ;_a-.é; a vqﬁf;u s g-p-*-f‘;.,z 4 -I!‘p- Lo b "! |," ?.-.5,,*%1

R R s o R I TR TR LAt S Fap NV
m on atta.imng majox:l.ty aqgim_acquiring sui tab e " _Ild
,Y.:’“ aiy Lt )7'}4‘ 1_, *y ,T :'\-.\--g"q 5 f-:l“;%}, k4 i""‘}’ r‘ 1: :{r}yﬁ,f .'%-‘;}Er:_.hif"q’ ;

alifications t;take their claims for. jqbe on, the

-y - EFTS '., W

'ﬁ-\""e(nr r-. a2 g tt!i?'}ﬁ;. :ﬁ,‘ g r..r.; ;"ig - ‘f““' P?"‘ ‘! l%":g'

system_of one Job per disp.laced £amil) .‘I‘hough this. may. .

""""" .\"’J;—é "‘1“,"""’\ ,"4"‘1 pr,.:_g ';’;thf}',t,_dlfﬁfa".‘;

;"sh,‘."f\r ='.‘<‘~Ml > -:r't«g..:' .=,

il

an extreme caseisuch a poss.ihility cannot ke ruled ,ﬁ}

T i gt E NIRRT B RS R
oltt, Ve therefol:e g.tve the Railw?y_e the lil'ﬁrt;g to
.‘ "-_“‘_"J k] “f -an s'a T ‘3':' kAL ' ‘;;‘ ‘.-;.’*34# } ”,‘i
{
dicate a fzesh cut off date and not_ify it, adequately.
B A s T b R R PRt e e
Y rnay however note that the p:esent sitggt_i,o ip_ N
e N R L A eyl
t :I.r own creation by departing from the guidelines |
L s S ";_ f‘) ""r“*,‘:‘ & el “""\',Fh.‘t """ﬁ tﬂ{,}‘.‘? ”
1 ading to the judgments of this Td.btma.l to avoid H

t\4 é'-‘.& -!{i “.‘} .’5..,. rl:', ;f»._n },1}1,* w’h) :5«1‘\’, -‘d' bt ad
scrj;nj,nation, If| they want to succeed in their : o
Ay Yy s "F‘ift r e fz,‘ R 7&« e “‘ﬁ* t'f”d‘: }'L ‘f.JJI:'H}’Jﬂ;t !
. v r - L i r v -
a t-,empts with the new cut off date, they have

i - Dok T e R e ey B TR
M‘J} :‘,f u‘@" vf "‘l;d ﬁ‘w F) ." =% 'rﬂd"":""’j.'ﬁ
t

cut off de_;te st::ictly t:o .avold the type of s;:‘ttation

r: ,i‘:\ ._"‘ LRt -, ’? DL .“7-‘ h e ﬁf, ‘ ;‘ *”‘-‘!’“.r"!‘fr ....I.'/ Pve‘{"""f ww : It "fif'l‘
they apprehend p
- ""-J{ l“.‘*.f'! x( et _ b
' . . - - Bad =~ tmr I

It is ¢l ar from the akove order of the Hon,,,b_le Tribun At‘hat_ﬁk._-.f
" - ,, PR N :; LAY ,-«._‘f..u.. aa‘u ,-‘, M-;. yla 1.44’1_, - r 5"_?'"' ;j* :'3..'." 'r!'é ;YP"‘:‘}S;\:{ '
R . . | .

the admi etration is hound to give give only one job

. . - - PPN T L oy "-;.I‘
Y R R e e e S -,***’«:‘e-:r?r"*ié?*‘fsu.me
N 1 =
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applicant further subnits that it is clear |from, ..
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the ordexrs referred to above that the cut off date f.g xad, .
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Administration might have though that :Ln tha interest 9

—--‘ 6 ’“ - - aw . . P . _;.

phe persons whose 1ands were acquired and who were dep \
of t.heir source of 11v:.ng should m helped by .1.mp1ement.g
|

Railway Boazd orders by giving one sppo:l.ntment {or one n.t}y. |

{£) As' sukmitted akove nohody in the fanily of the

| ‘@plicant has been appointed .i.n land loosers quota or

in any other manner, The applicant's parents have also |

became agEd In the 1ntexest of the fanily. the Hon'ble o
| | Cevs n
Tz:!.bunal may be pleased to d.tr.ect the respondents to pr.%vlde
nou

the applicant with a sultable job in the Wagon Noﬂ;shopl.

Guntupalli P Kﬂsma Dt.
|
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7. Rey,ef Soggnts- S

Iz‘lt v.i.ew of the facts mentioned in para 6 abovm ‘ tha
L -

applicant her.ein prays that this Hon'ble Tr.imnal may be _
pleased to direct the zeq:ondents to appoint the appli ant
in WagcnlWorkshop,Guntupalli Krishna Distn.ct in any post

either Gjmup Ops or Group 'C' for which he is eligiblellbased‘

on the educational qualificat.ion and XX pass such cthel' _

oxrder ox ozders in the intexests of just.ice. | ;

“ ‘

8e teri Re efs..
It 18 also prayed that this Hon'ble Tribunal ma‘

be Pleased to fix an early date for final I‘Earing of cLLe |
above 0.,A. and pass such other order or orders in the o
interests of justifce.. l
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The applicant humbly suhn.its that he has no other

alte mative or efficacious remedy exoept to approach t!h:l.s

Hon' bleiwumnal by way of £iling this O, A.
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10. Ha ter not ndin wj.t-.h any other court etcz- NI

P?E applicant further declan‘-‘s that t-.he matter
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wh.ich thi' application has tx?en made is not pending hef?re
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An' Index in duplicata conta.ining the details of

l wr

o |

the docwnents t.o be :elied upon is enclosed _ ' .
e - | Irr
13, st _ of E jclosuresie r
s [ .
' A],fl the materia.l papers are fi}.ed duly index.lng - c

the -same, N Ve:iﬁcatingg N

I, D.Venkc teswara Rao,s/0, Subbaiah, agec about 25 Yearsi e

p/o.Elapmlu va.llage Krishna nistx:ict do hereby declaze tt_;g:p ’

t-_he contents stated above in pa?ragraphs 1 to 13 are tn’:e o r

wle em&be ef apd infomatio !
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L.Dis, 355/97

This 13

C E'RT IFICATTE

Mandal Revenue Office,
ILFAHTAPATNAM,

Date: 11,7,97,

- BN

to Certify thet Sri, Darapaneni Subbaiah

5/0. Vehkatapp*iah Of Eldprolu Village is having an extent
. e _

of 0=-49% cencs

Guddrupadu Vil

wart scaulred ih Award Mo, 5775,

Peputy Collector (La) K.W, i W, 3hop, Vijayawada for CuIsSt ruc-

timuf” Railway

of Agriculturel Land in R, 8,Mo,19/3 of

Wagon bkepair "ork Shop,  Vijayawada,

1

X

Fa

161 HIMPAT NAM,

lage of Ibraoiipatnam Mandal and that it
pe,21,6,75 by the Special

-
Lled

P 1'\‘} ""‘, ‘ A

‘ N P
Mandal Revehlue Officer,
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to the displuced of land owners whose lands
wore Scquired for the construetion of railway on repair work
shop at Guntupelll, Viee reilway hoard LrNe,B.{NG) 11/82 RC/L/05
dt:31~12.1982/1,1,1083 addressed to G,M's All Indian Railways
including productions units and othors. '

HEAD QUARTRRS OFPICE PERSONNEL BRANCH/SC., Dated:le2.1983
NOs P.. 137!14&!'0!9 /IP/IBO :

/Pmﬂ ing Exploymen

Darapanens SOBBA m-#;

1. Fame of the Owners S UENEATAPEAIAH -
2, Village: Resident of } CenpROCO GRAN Par CHAYAT
Land |f 1 GUDURULPADU V) LLAGE.

3. Total land posspssed vith i

’ Survey r:umbgm ‘ 1 O 495 Cosds Rs ~o 19/3.
4, Total moquired for the eonstrute ;

" tion of R.W.R.H.S, b0 GG h oS
6., Balance land left vver undep : \

© their Otmmhip‘ S N R G

6, Hama of the Children to whom .

-/ the amflomant 18 to b eonside.
red, (Preferende to one person
of the family of land owners).

DAROBPANENT VEPKATESHA-
KA L Ao % SUBRBAIAH -

Lo L

(2]

7. Hucational Qualifications i 107R o lass foiled
1. Academic CT-C‘CG*}’?/%C/GOS&Q D, )
2, Technicel E ST

8., If the ehildren alresdy worked
83 Casual labour in ReW.RoW.3. , —

9. 8) Designation ' PR —
b) Kame of the division ' -
¢) Dute of entry in to service 1 —
d4) Date of termination P —

A e) Total No, of days workel ' § _

i D Venralawosa Ke—o
isigna,-ture of the Applicant,

Kavenan/R,I Kendapalll, 1RO Conerifieic CW S
Family momtars of the ‘lamd ewner are as follows:

'61@‘“’” of the Iand me\gw
('7(7/ chﬁ«' Dorapame > Sighd

k

3 “I;l

(R ’).?('»
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‘Whether qualnhed for prumotlon to a higher class?

(In the case of pupil presented for the 5. S. L. C or H S. C
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?
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IN THE CENTRAL AOMINISTRATIVE TRIBUNAL :: HYDERABAD BEN i}

‘AT WYOERABAD., #
He tusens .
, APPLIC AN

0., VENKATESWARA RAD : e eo RARBAORRERES

a nd

"The -GENERAL MANAGER, South Central ,
«. RESONDENTS,

Railuay/Sacundarabad and others, .
I NDE X
‘;1;3 Dasc'ri.ption of Documents Page Ngby
No.
14 COUNTER S 1 to |3
|
Hydsrabad, avencals malla R

Date; \—-l__u hal‘)
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.. THE GENERAL
. Secunderabad

" limitation.

IN. THE CENTR

Betwgen:
D, VENKATESWAL

and

AEPLY STATEMBNT FILED ON BEHALF QF THE RESPONDENIS,

RAO’ S(?n Of

a
CHIEF WOHKSHOP MANAGER, WAGON WORKSHOP, SOUTH CENTRAL RAIU

GUNTUPALLI-
facts of the
as well as ¢
do so.'
2.

applicant arn

therein except those which are specifically admitted hereuy

The applicar
averma is.

grounds for

3.
of providing

enzble the
faces at the time of acquiring land and to relieve the fami

from the financial troubles.

jobs to the

evicted famil

w-gXkshgop at
Jobs to the

Railway prescribed certazin norms.

lst page:

Correcn., :

521 24), and as such I am well acquainted with

I submi

It is pertinent to submit at the gutSep is that the ¢

AL AOMINISTRATIVE TRIBUNAL HYDERABAL BENCH
| AT HYDERABAD, o
Ce d Now 1292 of '1997.

a A e ‘j"\PpLICM\}F[‘

Wy HAQ. ’

MANAGER, South central Railway,
anCl 2Other5. . ....-REbPLNDS\i

an the Respondent No.3 herein’ and I, MANRAVA K

Sri.M. VEERABHADRAIAH, aged 53years, woTk ing

case, 1 am filing this reply statement gn my

n behalf of other Re-spondents &s I am éutbori

t that I have reszd the contents of Q.d

1 deny each and every allegation'and aVexment$

The Qs ée Goes not disclose any valid and subst

the grant of relief prayed for and it is barre

y employement to the land displaced families is
amily to tide over the sudden crisis which the

displaced family with a view to rehabilitate %

Guntupalli. As there were no guidelines for L

land loser, the General Manager Southg Cenir

Subsequently Railway

- o, %“% STEE -
Sc RLY, GUNTL

%, ¥, Yoy
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l
W2 GON WORV g-_,

S

L
b

b

S

n

't is put to strict proof of all allegatlons and

4 1

ies as a redult of acquisition of land for wagon

1S,
uISHNA

WAY

rehal‘f

he

=
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ed to:

by the
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der,

antial
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- prescribing

xolat
issyed lette

whose lands
wozkshops.

Reilways.

4,
Board's leti
the dispens;
outside in ¢
2years from
whichever is
S«  In Tep
}Kko#49% ce
constmictio
on 21.5,75
and paid co
6. In rep
contention
froin the la
applicent 1

the year 19

submitted gp

as the gppl
submitted 3

% he attg
T It is

offering of

It is 1

page-2-

r No. E,/Nq/l.l/82/PC/l/95 dated 31.12,83/1.1,83

certain guide lines for the rehabilitation of|

urther submitted that the

the -first recruitment ox irom the acquisition

16 tpro

para 6(a) it is submitted that an extent
|

ly %o
nts of land in R.S. No.19/3 was acquired for

' The land acquisition officer passed award N

!

-
mp ensation.

1y to paTa <2 6(c} it is sybmitted thnt the app

that the applications were called for in July,

nd losers is not correct., The d—ate of birth:

s 10.5,1973. The applicant attained majority

91.

plication as soon as he became major is not ¢
icent attained majority in the year 1991.and I
pplication only in August, 1997 i.e,six years

ined majority.

jobs and the last date for submitting

were acquired for esteblishment of projects and

condition 3 of naiilway

ber dated 31.12,82/1. 1,83 prescribed limitation

jiréct reczuitment categories and within & perio€ of
tof land

t;he
i

n of wagon workshop at Guntupalli from D.Subbal

1 5/75
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'after
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~

o

ah

!
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1985 i
T the :
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olrect

he !

further submitted that the acquisition of land, the
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31, 12,82/ L.

For the reaspns stated abgve there are n.o merits in t

Oedte It is

may be plea

page=3=

1. 83.

theretore prayed

sed o dismiss the

3X0 page:
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CENTRAL ADMINISTRATIVE TRIBUNAL,
HYDERABAD BENGH : AT HYDERABAD.

o{h.mo.1292 OF 1997.

Da#e of Decision:
21ST NOVEMBER,1997.

|
BETWEBN: |
D. Venkateswar Rao ... APPLICANT

AND

1. The General Manager,'
South Central Railway.,
Rail Nilavam,Secunderabad.

2. The Chief Personnel, Officer,
South Central Railway,
Rail Nilaya, Secunderabad.

3. The Deputy Chief Mechanical Engineer,
Guntupalli Wagon Workshop,

Soiith Central Railway, :
Guntupalli, Krishna District. .. .RESPONDENTS

Counsel for the applicént : Mr. P.Krishna Reddy.

Counsel for the Respondents : Mr.C.V.Malla Reddy.

CORAM

'THE HONOURABLE SRI H. RAJENDRA PRASAD,MEMBER(ADMN.)

ORDER.

(Per Hon'ble Sri H.Rajéndra Prasad, Member(Admn.)

1. Heard Mr. P. Krishna Reddy for the applicant andr
"Mr. {d.V.Malla Reddy for the Respondents.

2. It is submit ted that in respect of providiég'
appointment to one mem?e; of a land-losing family in:
conngction with the establishment of Carriage & Repair
Workshops at Settipalli'and Guntupalli, the S.C.Railwéy

Headquarters have now ‘taken a decision to extend the. -
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dead-1i

candida

of all

ne for submission of applications from eligible
tes upto the end of December,1997. The candidature

such -candidates would be examined subject to usual

conditipns governing the .scheme. Mr.C.V.Malla Reddy

produceg a copy of leetter No.P-263/Mech/TYPS/18/Vol.IV

Dt.14.11.97, which confirms the above disclosure made by

him.
3.
the O.A]
the date
decided
coﬁrse.
4.
submissi
applicat

shall nqg

KSM.

In view of this submission, nothing survives in
The petitioner may submit an application within
prescribed which would be scrutinised and

as per the rules of the scheme in the normal

Any further litigation arising out of non-
on, by an eligible candidate, of a proper
ion before the last date fixed for the purpose,

t be entertainad.

Thus the O.A. ié‘disposed of.

MEMBER(ADMINISTRATIVE)

Dated the 21st November, 1997

Dictated in the Open Court. \U\’/’;,,,,,a
5961/
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0.A, 1201/97.

To '
1, The General Manager, SC Rrly,

Railnilayam, Secunderabad.

2. The Chieijersonnel Officer,
SC Rly, Railnilayam, Secunderabad.

3. The Deputy Chief Mechanical Engineer,

Guntupalli Wagon Workshop, '

SC Rly, Guntupalli, Krishna Dist.
4, One copy to Mr.P.Krishna Reddy, Advocatc, CAT.Hyd.
S. One copy to Mr.C.v.Malla Reddy,
6. One copy[to HHRP,.M,(a) CaT.Hyd,

7. One copy, to U,R.(a) caT.Hyd,
8. One sparé COPY .
\
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sC for Rlys, CAT.Hyd;
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TYPED BY: , CHECKED BY;

COMPARED BY: APPROVED BY3

IN THL CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD °

THE HON'BBE MR.JYSTICE.

THE HON'BLE MR,H.RAJENDRA PRASAD sM(a)

"DATED: - 5 4 [ 0 lc{)

OFBRE/JULGHMENT,

M.;-\-', /P\Eﬁa,/cm;"-ﬁ]’o‘ .
in

é.z:a;No. [pIep? lq") .

T .NO. " (W.P. )

Admitfted and Interim directions issued,

AllowWed

| . | Disposed of with Directions.

2n

{ Disnissed.

Dismiswed as-withdrawn
Dignissed for default
Orcelre g/ Re jedteq

No,order as to costs.'
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